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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

 
       Exe. Appl No.09/2023 

In 
OA No. 634/2019 

IN THE MATTER OF: 
 

Anand       …Applicant 
 

Versus 
 

State of Haryana & Ors.    …Respondents 
 

REPLY ON BEHALF OF PUBLIC HEALTH ENGINEERING 

DEPARTMENT HARYANA IN COMPLAINCE OF ORDER DATED 

13.03.2023. 

 
MOST RESPECTFULLY SHOWETH: 

  

1 That by way of present application, the applicant has prayed for 

direction to release/disburse the amount of Rs.3,00,000/- in favour 

of applicant and execution of order dated 20.11.2019 passed in OA 

NO.634/2019 and Order dated 19.08.2021 passed in OA 

No.205/2021.  

 

2 That the Deputy Commissioner Rohtak, in compliance of order 

dated 20.11.2019 passed by this Hon’ble Tribunal, constituted a 

Committee consisting of the following officers: 

(i) Superintendent Engineer, PHE Circle, Rohtak 

(ii) Sub Divisional Officer (Civil), Rohtak  

(iii) District Fisheries Officer, Rohtak 

  

3 That such constituted Committee submitted its report dated 

06.11.2020 with conclusion as reproduced below: 

“From the above details scrutiny of record, site visit and 

on enquiry from nearby farmer, it is clear that the complainant 

is not having any proof (i) regarding ownership of land (ii) 

accounts of yearly income (iii) documents showing investment 

made by him on this job (iv) any subsidy received from 

government and (v) no proof of sewage getting into the pond 

on regular basis. It is clear that had the applicant made bandh 

on the open side of his so called land then there would have no 
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loss to him on account of water entering even in rainy season 

from the two drains. On the basis of above facts, the committee 

members are unanimously of the opinion that PHED is not at 

fault completely for the Fish kills in the pond of the applicant 

and the applicant seems to be trying to take undue advantage 

of Govt. Department for his financial gains. However as per the 

record on file it seems that the sewage water entered into this 

area as the Jassia drain was obstructed at its outfall point in 

drain No. 8 on 17.04.2019 due to construction work and the 

water being pumped by PHED could have flooded the drains 

and must have entered the Jassia Drain on upstream end and 

as there is no protection by the applicant for its pond. The 

Committee is of the opinion that though the applicant has not 

been able to justify his claims, even then as per the 

photographs attached it is clear that some fish kill has taken 

place at the said place. Hence it will meet the end of justice in 

case lump-sum compensation amounting to Rs. 3.00 lacs is 

paid to the complainant including interest etc. even than he 

failed to prove his claim. This amount of compensation will be 

in additional to subsidy, if any; he would have received from 

the government.” 

 

Copy of report dated 06.11.2020 is enclosed herewith as 

ANNEXURE-R/1. 

 

4 That in regard to complaint dated 01.06.2021 about death of fishes, 

the matter was enquired by the Committee of the Fisheries Officer, 

Rohtak and the Sub Divisional Engineer, PHED, Rohtak. As per 

report dated 23.07.2021, no sewage was mixed with water of the 

pond in question. Copy of report dated 23.07.2021 is annexed 

herewith as Annexure-R/2. This report was forwarded by 

Executive Engineer, PHED Rohtak to the SDM (Civil), Rohtak also 

vide his letter dated 07.09.2021.  

  

5 That the sanction for the compensation amounting to Rs. 3,00,000/- 

as accessed by the committee constituted by the Deputy 

Commissioner, Rohtak was received vide the Additional Chief 

Secretary to Govt. of Haryana, Public Health Engineering 
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Department vide Memo dated 05-04-2023. In compliance of 

directions of Hon’ble N.G.T. the compensation amounting to              

Rs. 3,00,000/- has been paid to the applicant by the Public Heath 

Engineering Department.   

 
6 That in compliance of the orders of Hon’ble N.G.T. remedial 

measure has been taken. The domestic effluent is being disposed off 

in the drain downstream to the pond which has its natural gradient 

opposite to the pond & is towards drain No.8. There is no possibility 

of back flow of effluent into the pond. However, as a abundant 

caution a “earthen bundh” has already been created to avoid entry 

of domestic effluent into the pond through back flow in any 

circumstances. No complaint regarding fish death received after 

20.07.2021, in the year 2022 and till date.  

In order to clarify the location of pond in question and position of 

‘in and out drains’, a google map is enclosed herewith as Annexure-

R/3. One drain is shown from Point ‘D’ to Point ‘E’. Sewage of the 

city is being channelized through underground pipeline from Point 

‘G’ upto disposal point at point ‘A’. From disposal point, sewage is 

pumped out and disposed through drain shown in red colour and 

reaches up to drain No.8 through points ‘B’, ‘C’ and ‘H’. The earthen 

Bundh is created between point ‘C’ and ‘F’. 

 
The present reply may kindly be taken on record. The 

directions passed by this Hon’ble Tribunal shall be complied with. 

 
Place: Rohtak        
Dated: 11.05.2023 

 
 
 

Superintending Engineer, 
Public Health Engineering Circle, 

Rohtak 
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